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MOTION RE CONDUCT OF

R
THE HOME MINISTER—Contd

THE PRIME MINISTER (5HRI
MORARJI DESAI) Mr Speaker, Sir,
I nse to sprak on the censure motion
smwtd by my hon friend, Shn C M

tephen on two counts a mﬂmywlkTw
the Home Minister Hlf"l ask, in the first
instance, whether the oppomtion thinks
that now there 1 no collecuve responsibility
of Government? If collective responsi-
bality 1s there and 1 conndered necessary
and wital for any democratic Government,
then the censure motion should have been
w: against the Government or aganst
me, If necessary But, to bnng 1t aganst

my colleague only 1 not opmnion a
pro step But they have it fit
to do so and I have rased any objection

to 1t because I do not want any such
tions to go on being discumed outnde
that there 18 an end to thus kind of talk
being earried on It 1 better therefore
that this motion 1s ducussed here I
have no oby a
That 13 why I requsted my friends who
were inchned to rawe points of order
against the motion, not to do so

Two counis have bren mentioned I
will take the second first, where 1t 1 ssud

“that he, hus official tion
meddled with the a of 1nd dent
consty as  evidenced
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anything that it did not want to dn. The
Home Minister, in his capaci the
leader of the B.L.D. as he was the
anata Party was finally formed on 1st of
r.hudwmtenalmmwthemecum
y 10 assign the
rrmbolofttm BL-.D. w0 t.he,]mtl Party
constituents and to the Janlta Party. Then
herequested the Election Commussioner
aoaend that letter to him_ if_no_actinn_had
been taken on it, because he wanted to
see that letter. As he told me, he had
written it in a hurry and was not quite sure
gl Tl el
t can e do ex ug
at themseives when they find ?b’:nue]vu
ma m:F They have to make
the best of it by lqu;hmg What else can
they do? But what ought to be consider-
«d 18 that if this was not the correct position,
then why should that letter have been
returnedf Moreover, the Election Com-
missioner sent it with an accompanying
letter. It was not done in a clandestine
manncr. The Election Commissioner did
not raise any objection because he did not
feel that anything wrong was done by the
Home Minister but he tthlt what was
<done was in his capacity as leader of the
B.L.D. Therefore the Election Commis-
sioner sent it to him and the Home Minister
sent it back without any modification or
without any comments, Now, what crime
has been committed in this—I do not
understand. If there had been any mod.n-
ﬂumnmldemltmmym
been lntrodum at, it have

amounted to But this is not
what was done. I bel that he wanted
0 see it and it was returned as it was.

ot offered that If oy can prove (i
he had an to do with what is alleged
against him or he had shown any favour
or he had tried to show any favour, he
would resign. And, if that proof is not
produccd, then the hon. ber who

]

such imputation ought to resign.
not expect the hon. Member to resign.
uld however request him not to level
charges against anybody in future.

Bys

SHRI VASANT SATHE (Akola):
What are the facts?

SHRI MORARJI DE>AL: The facts
are what [ have already stated.

SHRI VASANT SATHE: About that
care?

SHR1 MORARJI DESAI: If there is
something else I would have certainly
said about that too. I do not want to take
the time of the honourable Howe. If the
hon. Member sees me separately 1 will cer-
tainly give him the facts,

SHRI VASANT SATHE: Let the
House decide.

SHRI MORARJI DESAI: Yes, let
the House decide. I know my hon. friend
does not want to listen to reason; let
him not do so. I cannot satisfy him any
further,

Coming to the fint charge mow, it u
stated—

‘that he has been misuing the floor
dtMHmemmkehnhuldlml-

¥

others, by this al]enl.licm on the |5u:
juty. 1977 while replying to the debate
demands for grants for the Home
Mim‘urry that there was a preparation
and thinking (““Vichar") on the ptrt d'
the previous government to shoot thi
political leaders in detention,’

Nw,&r,wlmtuthe ues
ments’ hlthcpl‘uﬂli‘
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Is not a Member entitled to give his
views in the House? Are we not having
the benefit of the views of the hon. Membera
Opposite?  All kinds of views arc
here—even unfounded views—as 1 have
said in one case and yet can I say that they
arc misusing their position in this House?
If 1 say that, how will they feel it? They
say such things to the Home Minister and
then they to give him a left-handed
compliment by saying that they have great
regard for himasa { administrator and
able man and all that why then do they come
down on him with a vchemence ?—Is that
a way of giving a compliment? 1 cannot
understand. Either you condeman him
or you compliment him. But, this kind
AF dandils atandas? & Juy aetova! & anme
friends there.

Then, it is said that if Art. 359 of the
Constitution was amended, why do we
not bring in here anvther amendinent 1o
repeal that amendment? I put a straight
question.  Will my hon, fricnds agree to
support me if I bring il tomorrow? What
will the leader af the Opposition say? I
must say he is very clever. I have always
respected him for his capacity. But his
capacity in this direction i greater than
any other capacity. He said that we will
consider—when it comes,—I do not want
to be at the mercy of anybody. (Interrup-
tions) We will certainly discuss when we
bring it :n and we want to carry the

Opposition.

SHRI YESHWANTRAO CHAVAN:
(Satara) : Pleass ser yesterday’s
proceedings. I did not say ‘consider’. I
said ‘discuss’,

SHRI MORARJI DESAI: What is
then to be disc ?

SHRI YESHWANTRAO CHAVAN:
Il the discussion is conceded, bring it
immediately.

SHRI MORARJI DESAI: 1 will cite
what the hon. Member has said in this
very House. Therefore, I am quoting his
own words.

SHRI YESHWANTRAO CHAVAN:
‘What I said was “‘the discussion” and not
“consideration”. Please see the proceed-

SHRI MORARJI DESAI: Di
is itself even les than considerstion.
believe you will all agree.

SHRI YESHWANTRAO CHAVAN:
That is a democnitic method,

SHRI MORARJI DESAI: I know
wehat discusminn means. There cannot be
any consideration. That also I under
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stand, Pleasc do got think that I do noi

as the basic position is concerned, we do
not accept the election result is the rejec-
tion of the Forty-Second Conatitution
Amendment Bill. This is very much part
of our policy and we are not sorry that
we paswed it.!

Now, after I read that statement, have
I not to be careful ahout it before 1 1ake
it up with him? When they maintain that
they stand by it, what am Ttodo? 1 have
to fie carcfaf, ThHat 1 wiy 1t 13 Heing
delayed. But it is going to be brought in
and we will discuss it as I discuss all
such things with the Opposition. I do
not want to do anything without discuwion
with them. Bul sre how slow the progress
ie. I discussed the Defection Bill with
them and we wanted to go a long le‘.
Now, that is still under discussion. I do
not vet get u clearance, I have also said
that I will take the maximum sgreement
as the baus of the Bill. T do not want
have n controversy on it. Afterwards,
when the Bill becomes an Act, we can
certainly take meswures to tighten it up.
But, let it first come. But, that too I am
not able to move in this session. And it
is not powihle to do so because there is no
agreement. | do not blame them for the
delay. We are all responible for the delay
to some extent. That happens, (Inter-
ruptions). That i« not a very good story
about themselves. If they want to re-
count them I will also recount them for
some time if they want us, I have nothing
to hide; it is they who will have something
to hide and not I (Interruptions). That
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created by the methods used by the govern-
mest he told me that he was terribly
afraid about the of his family and
other people. fore, he could not do
anything eise. That is what he told me
Id’dh“::hm}um dmintoix.thl
xed hi v il mot resign bei

highest legal peman in authority. A
Attorney General, it was his duty to main-
tain the dignity of law and the rights of
the courts, 1 asked him that he hould
have resigned when he was asked to defend
that amendment. Then he said that he
was stricken by terror, Then he added
what had happened. Now, who was
responsible for 1t? If that was the terror
and the fear even in the mind of the
At General, what can be the condi-
dition of the minds of other . That
is why the Home Minister uced that
inference from this fact. How was he
wrong? I do not know. You may say
that was not the intention. That is
possible, The question here is wheth
others arc not entitled to draw the infer-
cace that has been drawn. That is the
omly question.,

I will give you my own personal case. I
was under detention. I was not treated
badly. I have no complaint about the
treatment. But I was kept all alone.
For the first month T was in a small room.
T was not allowed to go out of the reom.
T remained in that room for a month. 1
never complainrd about it. Why was it
done? Only to see that my mind gets
disrupted. What ¢lse can he the reasons?
The fart is that on the contrary 1 got
strengthencd in my jpind as & result of
that and I, therefore, thank Mrs. Gandhi
for it because I have benefited. What-
ever may be the intenlion, why have I to
bother abouti t? But afterwards when I
was at Taoru, a statement was made in
the Central Hall by the then Defence
Minister, that if he were there I would not
come out alive—Morarji Desai would not
come out alivel! That was said before 5
MPs. One of the M.P, went and told this
to Mr. Asoka Mchta who lad then been
released and Mr. Asoka Mechta wrote a
letter to Mrs. Gandhi as to what kind of
things are being contemplated. I this
the way thingt are going to ha ?
What was the reply given? Mrs. Gandhi
did not care to give a reply. Even the
Hbtne Minister wids not asked to give the
veply. It was the Minister of Seate.
Shri Om Mehta, who happened to be the

sent back to his howse. But the District
authorities in Rohtak said that they must
g0 there and bring him back in the middie
of night, Ifthis is the treatment given even
to prominent e like him what is one
to asume? there  have been
many cases of e who have
suffered tcrriblé several jaib. Of
, M. Gandhi could fnw said
and she 1aid that she did not want all these
things to happen. I can believeit. Ido
not say that I wish to attribute every-
thing to her. But how can she disown the
responsibility for all these things thai have
been done.  Was any step taken to rectify
all those things? And step was taken,
t is therefore that one is entitled to draw
inference from these facts and therefore
if the Home Minister gave expremion to
that inference, how did he mislead the
House? I cannot understand. I do not
understand why all this passion was being
worked up by my hon. friend Mr. Stephen
but, of course, he is a very cloquent speaker
and he must have a chance to show his
uence. Butit is a bad cause for which
he has used it. My friend, Shri Unni-
n, is also a able s er, but
I am only sorry that he used his ability
in wrong causes, Then they get very
igry when some people interrupt. He
said “thry are mts-rrugﬁn% us, we are not
interrupting them”. They forget that they
were interrupting all the while.  There
fore, if you want to establish a proper
atmosphere of dignity in this House, all
of us have to make that cffort. I would
again of my friends in this House that
we should hear mrrbody in silence
whatever he may say, let him say, other-
wise where is the liberty of Members 1o
|pﬂ.kuﬂ|g want? Replies can be given
to them. hy has that facility no:ghem
taken instead of interrupti people.
m!hll!l.lpprnoddhmlﬁlhcylrr
%nu:g us in a very very difficult position,
e will have enha the reputation of
the highest forum in this land, if we hear
what others have to say, ¢ven if we may
not agree with them. 1 could have under-
swod if any privilege motion was brought
in but privilege against whom? That
would have been the question.

;

-

it

SHRI VASANT SATHE: It was dis-
allowed. (Interruptions).

SHRI MORARJI DESAI : You will
have a right to reply. Why are you
impatient? The final reply is with you.
But the final j t is with the ple,
not with you. erefore, all of us have to
remember that, whether we are here,
whéther we are there, That I how
| must function and ifd
dngmll{mctionuinhoujd,whercwiﬁ
be the safoty fof this country? That is all
that I wish to ask. was
thrown to the winds. All my fi there
are responsible for it. 1 would not say




267 Conduct of the
[8hr Morary: Desar]
lhttthe?‘nmem%mn

oty of the censure mbtiol t0 appeal to
my hon frnends to conmdel” this matter
very seriously I would ve recounted
the matante that hap, tome Butl
had to refer to 1t here Otherwuse
people would run away with the 1dea that
the Home Mumster Was ting
thungs I am capable of telling the Home
Minuter that he was wrong if he was

Bue can I tell hum when I
tnw'hehnlvuw. it may be felt to be an
extreme view, but i1t wo be a different
fhe facts as they happenes. They are aot
the facts as they happen are not
based on 2 That u why, this
censure motion, I am afrasd, 1s com y
muconcaved But it u for them to
conmder I have absolutely nothing to
say about 1t It can come for a vote  Of
course they know that 1t will not be passed
It 1 for them to conmder what they should
do  May I, for future purposcs, say that
such attempts should not be made which do
not enhance the digmity of anybody

SHRI C M STEPHEN (idukki)

olden to the Prime
hugh level he
assumed whale repl my ch There
are three mmmm e opposmition
who spoke  Some points have been made
a;dﬂnwrybmeﬂyllblllhavttom
t

I shall begin with the Pruime Minuster’s
lpeuhh Mﬁnt Thebﬁur:‘tspmnthcmden
w not & motion
lhe’lnlnutrv, a,:umme thatulhe.g:el
Mmhi‘? Is there not collective res-

.

e

ble Even there are t
recedents The mmple question I wall
t to the Prime u»  thu,

Eaudhurrﬂharm&nghhhbm hus
capacity as BLD leader telephomed to the
Election withdrawing that
letter and that letter back, or

F
3
3
g
E
g
]

AUGUST 8, 1077

Home Mwister (M) 368
of Chaudhury Charan Singh Sahib, the
Pnme M B not lved the

m
» BO t 1 not lved i the
matter When ths matter came up m

I &mwm the truth
t 18 our to at trut

behind thcmmc Minuster
and the Home Minster are involved "
Then, The Prime Minuster intervened to
say I am not mnvolved That was hu
wmtervenuon mn the Rajya Saha The
Prime Mimster 1n hus Press statement smd

why should I say anything about it? It
not on my record I have no knowledge
about 1t ~ Therefore 1t 13 absolutely clear
the Pnime Mu s ter v rot in the picture
Apart from my mdi lual respect for the
Prime Minister we have been m differen
parties, but believe me there are india

duals to whom reverence cultivated
through ages cannot sbut Having been
in the Congress for such a long perod,
Morarp Bha: known my attitude, although
1t 18 not very intumate, my atutude has
been one of extreme res, and reverence
I do not want to say that i such a sham
deal Morarp Bhai was involved or the

governnment was involved Therefore
my answer to l’.‘hlt queston 18 there 15
no q o 11 E b I-nj-
I have t my motion t
Chludhmm Smgh Sahib open'p:.;l'
a0 bu wdividual capacity but on the
asustance of hus place as Home Mimster
that 1 unconnected with government, no
policy of the government 1 mnvolved m thuss
collective responmbility does not anse and
herefore fidence motion does not
arse 1 made 1t very clear, I smd at the

very start itself; that my purpose m bnn

thus motion u» not the ton of
wWas & motion, u remem
w,wm“’*“' “the’:'h- as A

t No, we fought for a very
t remson I stated immediately
after the election, after the people’s man
date, the Government which 18 1n power,
the Government which 13 constituted like
thus should continue I can realse the teeth

mg troubles of the different parties comung
Etﬁﬁ‘, one sbould not magnify the
1 hav mﬁdl"h‘ttm le - bout
ve personal experience al
dafferent m':mumgtqelherand
I am aware of 1t
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therefore, made a demand for the resigna-
tion of Chaudhury Charan Singh Sahib.
That is not the demand at all. That is
the spirit behind this resolution. That is
what I am saying.

Many things might have gone to debris;
many things might have degenerated.
What ever it be, should not we start afresh ?
Should not a new atmosphere prevail in
this Parliament? Should not some under
standing be arrived at here? Shouldnota
Code of Conduct be developed? Should
not what Morarji Bhai spoke to us come
back again? Should not this House
become a deliberative body? Should not
there be proper respect to Institutions,
Constitutional bodies and this House?
Being so, when I personally felt satisfied
that there were some tendencies which were
showing the other way, not out of malice
against Chaudhury Charan Singh Sahib,
but in order to focus it, I just brought this
censure motion.

Then Prime Minister asked me ‘You
have made baseless allegations’. *‘You have
brought out only one allegation’. Well,
Sir, You have stated that I should confine
myself to what was stated there. There
are many allegations. I do not want to
highlight all those.

I remember and I feel sorry that on one
occasion when a question was asked as to
whether files in the Government were
burnt, Chaudhury Charan Singh Sahib
said ‘I have no evidence for it.” As a
Home Minister, according to me, he should
have been satisfied with that. But he
volunteered with another statement that
there are rumours to this effect that the
files were burnt. It is my submission that
in the Parliament of India, the floor of the
House is not the place where the Home
Minister of India can give expression to
rumours, which are not substantiated.

You have barred reference to the Belch
case. I am not going into that sub judice
matter at all, I am only answering.

SHRTI MORARJI DESAI : My
friend, 3,000 files were burnt in the house
‘i;l which I am living and I have evidence
or it.

SHRI C. M. STEPHEN: Whoever
might have done it let them be crucified.
There is no plea for them. (Interruptions).
I for one will not plead for anybody who,
has done that erime. But my point is,
Morarji Bhai has got the right to say that
because_he is not basing it on rumours
but on special  information. But
Chaudbtiry Charan Singh Sahib said it,
not on personal knowledge, not on evid-
ence. He himself said that he has no
evidence but there are rumours. My only

submission is that Parliament is not the
place to ventilate rumours.

THE MINISTER OF HOME
AFFAIRS (SHRI CHARAN SINGH):
Can I be permitted to say a sentence or two
in explanation of what I said, if Mr.
Stephen agrees?

HIAH g el Wgiad, #4359 U Wi
Fg1 a1 & Uzz £ AT 359 F qET FT
fear wan, 27 97 F190Se A AT HRA
sTY foat | s HrE weH T ®1 9
FT 2, HIAT A WSl TR 2T &
qer % "X g9 e qE T & Al
IaF fEaTs FTFAEr & aFdT ¢ SR
FeT, TEI a1 qFdT &, FN(F SgHT TR
FIH FT TS @ex HT faar 17 |

That is what is stated in the judgment
of Mr. Khanna, Mr. Chandrachud and
the Chief Justice himself.

Y St 97 A Fgr 41, IaH! Tz T
@ g fo o foralt & wfase M & @
% aY =g fr frd frmm o T & 7
HEH TAH qET HTYHCT E W@ &
AT qCF T | WIAC ST TIE
ATEE A4 FT T@r 97, A whe wT 3\,
afer 7€ | mfaT g ag wfeaw
st FT & @ |

MR. SPEAKER : The point was whe-
ther certain files were destroyed and you
said they were only rumours.

SHRI C. M, STEPHEN: One more
word about the Prime Minister’s state-
ment. In the Lok Sabha, Mr. Charan
Singh said, “clash between hardened
criminals”. He was questioned about it
in the Rajya Sabha and he stated in the
Rajya Sabha, “My point is that the
word: ‘clash’ used was wrong. That is
true; I admit it. That is wrong.” Once
the minister is satisfied that that statement
was wrong, he should clarify it before this
House. He did not care to do it here.
He went to Rajya Sabha and clarified it.
These are baseless statements. There are
certain parliamentary etiquettes to be
followed. Suppose a minister is persua-
ded to make a wrong statement in this
House and subsequent enquiries have
convinced him that that statement was
wrong, in justice to this House, before
retracting it in the Rajya Sabha, he
ought to have come to this House and
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retracted it here. He did not do it. This
is the third instance. Any number of
instances can be enumerated, but I
do not want to enumerate further in-
stances. In answer to Shri Morarji Desai’s
statement, I say, these are the instances.
There are more,

Then he said, “Is not a member en-
titled to give his view? His view may be
an extreme view.”” I am satisfied with it.
I am only saying that there is a definition
about bona fide. The definition is, what-
ever is stated without sufficient care
and caution, it is done without bona fide.
Therefore, if in the Parliament of India,
a personal opinion, an inferential opi-
nion, of an extreme character is stated,
permit me to characterise it not as mala
fide but I would rather say, it is not bona
fide. This is not the way to treat Parlia«
ment.

Then, the Prime Minister asked about
Amendment to Article 359. The Prime
Minister is under a wrong impression,
kindly permit me to say so. The Amend-
ment to Article 359 was only with one
respect. Article 359 as it then was, stated:

“If there is some emergency in
some .part of. the country, Emergency
will have to be declared for the whole
‘country”. - "

That was amended. Emergency can be
declared with respect to particular parts
of the country and Emergency can be
withdrawn with respect to specific parts
of the country.

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): I will just in-
terrupt for clarification. There was ano-
ther amendment to Article 359 which
was brought in force on -the 1st August,
1975 by the 38th Amendment of the
Constitution and the purport of that
amendment was—prior to that it was
only the enforcement of a Fundamental
Right which could be suspended by a
Notification under Article 350 except for
Article 19 which was automatically sus-
pended by Article 358. But. by this
amendment to Article 359 by which
clause (i)(a) was added on the 15t August
1975 during the period of Emergency, what

was done was that if any of the Fundamental
Rights is enumerated in the Notification
under Article 359, then the restriction on
the State either in the matter of enact-
ment of law or in the matter of executive
action, any restriction imposed by the
Fundamental Right, would not operate.
The effect of this Amendment was that
not merely the enforcement of the Funda-

men tal Right, but the Fundamental Right
itself stood suspended by this Amendment.
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SHRI C. M. STEPHEN: I was under
the confused notion about Article g52.
I am thankful to Shri Shanti Bhushan.
I was under confusion between Articles
352 and 359. I stand corrected. I am
indebted to you for the correction.

About this Article 359 amendment,
the point I made was, if Article 359(1)
is damgerous, then why don’t you bring
in an amendment? And in the course
of that I said: “Forty-second Amendment
there is. Don’t bother about two-thirds
majority”. Then you remember what all
things happened. The elicitation of opi-
nion taken from the Leader of the Op-
position was about the 42nd Amend-
ment. What he has stated is there. My
question is, if a Presidential Order under
Article 359(1) has the dangerous conse-
quences of complete shooting down of
the people and the immunity for that
action of the complete shooting down
of the people, if that has got the consti-
tutional consequence which, according
to you, is the case and which, according
to us, is not the case, why not come
out with something to save this country
so that it may not recur? This is the
question. If that question remains un-
answered, I do not want to labour fur-
ther. This is all I have got to say.

I am also thankful to the Prime Minis-
ter for the appeal he has made to the
Members on this side and Members on
his side to raise the level of parliamentary
proceedings in this House. Let this House
become not a market place, but a deli-
berative area where the highest court is
sitting and arguments are being heard,
just decisions are being taken,

MR. SPEAKER: There I can also join
you.

SHRI C, M. STEPHEN: That will be
the biggest contribution you can make,
After 25 years of running of the Republic,
let that be the beginning of it and that
will be the great contribution. I am in-
debeted to the Prime Minister for the
appeal he has made and I assure him
as one of his followers that his appeal
will be followed.

Coming to the arguments by Mr.
Mishra, he argued about the withdrawal
of the letter. Mr. Jethmalani dealt with
the question of shooting down. His
argument is like this. This is what he
stated after he spelt out his argument:

“He was saying that this letter was
a quasi-legal document and therefore
this formed part of the papess, which
belonged to the people as hole”—
.I did not say that; I said it was a
quasi-judicial document; he had
no right to remove it. He concedes
now that this sounds, on the face of it,
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somewhat ible. The plawsibility is
conceded, It is net as il cantankerous-
ness is there, Here is ing which is
plausible at least. He says: “May I
say that it will net bear scruliny even
for a moment. Is not a plaint filed
before the court taken away and am-
ended.” My reply s that can ask
Mr. Shanti Bhushan. Will he allow
the plaint to be taken away?

MR. SPEAKER: You are arguing
like a lawyer.

SHRI C. M. STEPHEN: He says it
is plaunble. Then the only argument he
puts against this, is that this is done
<lsewhere: and he argues: “Is not the
plaint taken away? e plaint is taken
away and corrected.” But the position
s that the plaint is ncver taken away.
Cveryhody knows that under the CPC
you cannot touch the plaint. You ran
put in a corrected plaint there. If the
court permits, you can corrert. You
cannot touch it and you cannot take it
away, Therefore, the basis of rebuttal
gocs away completely, Thenagain he
said something  about  shoutings.
The Prime Minister's appeal is there,

He again said somcthing about the
Secretary writing the letter. He s com-
pletely under a misunderstanding. [le
save: “If the letter was written by the
Secretary of the BLD, there i absolutely
nothing objectionable about 1t. The
President had to look into 1t whether
the letter was perfcet. Does my hon.
friend suggest that i the letter to the
Election Cominnsion was suffering from
certain defects and weaknesses,  they
should not have been removed®’ And
again, “Ii the act of the surrender of the
symbol the BLD was not clear and
cal ical and the act of surrender had
io be made plain, then should it not have
been the duty of the Presidemt of the
BLD to have a look at that letter?*

He does not probably know the cnr-
rect position.

Now about the letter written by the
_llirt:ltion Commisvion. The letter written
i this:

“Dear Chaudhuri Saheb:

As desired by you, T herewith return
your letter dated the sth May 1977,
addremed to me in your capacity as
the Chairman of the BLD regarding
the mernﬂ:'uf the BLD into the Janata
» sann

He said that it was expected thai the
letter would be reh:rnn'foc'l‘hnt is what
he says."That is not the case. The leteer
sayzt
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“...I shall now await a commu-
nication from bedi
: you ore I proceed

The point Mr. Mishra made was
ﬂluwthelethwrhtcnbythcsﬂthr::
tary and that the President should see
it; and so0, the.phmt was taken away on
the understanding that that letter will be
returned. But it is so clear from here
That the Ietter was written by the Pre.
sident himself, The letter was taken back
by the President himself, and not on the
understanding that it will be return,
but on the understanding that he will
give another communication. That it way
returned, is the result of subsequent de.
velopments, confabulations, discuss;
compromises and ﬂml:gﬂnmto-—d ing
which even it went to the extent aﬁﬂf
three constituent parties considering the
selection of a new symbol for themselves,
It created a mini-storm in the pmy:
and it went to the extent of Mr. Chandra
Shekhar caling it a black-mail and
brinkmanship. ~ This particular action
was condemned by the Party president
as an act of black-mail and brinkman.
ship. Therefore, this is not such small
matter. That 1» why T mentioned that
there was the deviation from the normal
practicc of writing a letter and wyth.
drawing 1t, correcting 1t and clarifing it—
I am not gong to stand by it—an that
without following that normal Practice
the action taken was telephoning for
the letter and taking the letter away
That the Chicf Election Commissioner
kept a copy, has nothing to do with
Chaudhura  Charan Singh. That is be-
cause in the light of hiv admnistrative
experience, the Chief Election Com-
missioner had felt that he must keep
something there. He kept something therr,

a covering letter; kindly note it. There §
no covering Ietter with that [etter; nmI::
blank. !

ing

SHRI CHANDRA SHEKHAR
l(Br-llu]: I am sorry, | have to intervene
or a minute. Normally, T wounld not
have intervened in this debate, But my
frmtdhmmdwtmmlemtpur-
ported to be made by me. I never made
any such statement. Tt 15 towlly bascless
and mistaken. I do not know what Paper
mndud_ it. I never said that Chau.

ri Charan Singh has blackmaled
the party or did nrmhin; of that sort,
I have no such complaints. All these
bascless charges should not be levelled n
name at least. 50, I contradict g,
charges are totally bascless that I
made any statement against Chaudhuri
Charan Singh mutdﬂmiwwamlﬁu
difficulty for the party.

SHRI C. M. STEPHEN: The
diction bas got 1o be mecepted, I bave



tradiction, without a demur it must be
. That is over. That is all 1 have
got to may about it

gwll:ni‘mﬂ to the lrgumm cnts of Shhl;i
ethm c was & cxpert wi
] on behall of Chaudhuri Saheb.
Here is what he states:

“My friend, Mr. Stephen, is right.”

This is about the shooting affair. 1 have
already argued my case and 1 said the

by a law aofficer of State is not
enough to come to the ion that

is that, normally king, from the
mere fact that the
argues that during the of Em-

inging in so many other Chau-
m.ﬂmh&m to
substantiate, took only ome This

14 hrs.

MR. SPEAKER: I it does not
apply to Mr. supmw ’

SHRI C. M. STEPHEN: It will never
apply to me. 1 am always truthful in
my profession,

Unnecessarily a lot of political matter
w‘:a’?qﬂed to it. It could have been
avoided if only my fricnds took it in the
spirit in which I move the motion, It
‘was not done, 1 am game for any poli-
tical controversy, I do not want to run

anoth
pect to his behavi in Parliament.
It is for the House to decide.

'hhghtlumbuwgivl:a ;
t am making. It is not

himmﬁ&rmm. It is mot in
the domain of the Prime Minister of

There was Do ofuyadvomé

t;h" m:'i'ﬁﬂ'?ﬂﬂ'rw
whxhnmmb‘;mpadﬁrw
SHRI C, STEPHEN: I did mot-
mean that way. I mid that when cer
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gmmwawm Charan
wgh, he¢ should reply to them. He
did not I leave it to others to draw
thew own mference.

SHRI MORARJI DESAI* I asked
him not to reply and emud that I would
reply myself

SHRI C M STEPHEN Therefore,
it 15 not about an advocate or anybody
like that I only ;oculltlglnd that
Nobody 1 an advocate mybodag‘
Although Chaudhuri Sahebh sud “J

my advocate, does not represent
me”, that 1s not the capaaty n
we are deahng with ham

SHRI CHARAN SINGH You your-
self used the word “advocate” that 1
why 1 repeatedlic 1 had two advocates,
the Prime Minuter and Mr Jethmalam
1 accept the arguments of tl Prime
Minster

SHRI C M STEPHEN A pand of
advocates s possible

that Chaudhun Saheb

Its notf
y T am leaving it at that

did not repl

ldomtmlm;mmhtmlw
tones to all these th asked me.
“Why did you hﬁlﬂ Chaudhur:
Saheb for an attack?” obvious rea-
won 18 the seriousncss of hus acts of com-
mision and omission

(2) If ui!;bodf else does 1, I will
some other Mlnister in the

must
SHRI MORARJI DESAI Now, the
ion, Member 13 reverting to hs old

SHRI SHYAMNANDAN MISHRA
)+ We are not hke you We

81:}?1&? M STEPHEN: Uafortu-
nat me, my friends jumped up to
conclusion that this 13 an instrument
to create a division among ther ranks
Well, Sir, all of us are political bewgs
1 have been long enough m this political
game We know what can create divinon
and we know what cannot ereate division
None of us are wnfants cnough
to think merely A ctnsure motion
s moved, the Janata Party will start
fighting among themselyes or msunder-
standings will arwe Nobody will mfer
like that

4

SHRI SHYAMNANDAN MISHRA-
mh\m seen the absurdity of your

because somebody
somebody  Impossble  But that ar-
t cannot remamn 1f ideological
dmcnm creep up. Whether it will
creep up or not, 1t 1 a cifferent ques-
tion bhether the Swatantra man will

SHRI MORARJI DESAI* How long
will he take to reply?

SHRI C M. STEPHEN' [ am closmg
You know, Sir, I am not going at a tan-
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[Sbri C. M. Stephen]
‘Mr. George Fernandes, whonneonidml

i now 'Imngnguutam abool.,

it is published. . (Interruptions) I have
to reply to that. Itisnotlmhaelup
mzm- This is what is stated here |

-d d who “adorer of
Enm.ﬁe wc and who is an o
corge Fernandes, He says:

“And yet, Sharad was entrusted
with information of the activities of
George, even his movements. He was
entrusted with the storage of a fairly
large mnty of dynamite mqulred
from rat. This serious
due to the anxiety of the hmregmup
to get started.”

+ (I mterruptions)

PROF. P. G. MAVALANKAR
(Gandhinagar): On a point of order, Sir.
(Interruptions) Kindly listen to me. I am
not referring to the subject-matter of
cither the Prime Minister’s speech or
Mr. Stephen’s speech. T am on a point
of order about the right conduct of pro-
.ceedings of this House,

SHRI C. M, STEPHEN: I am reply-
ing to a ﬂuut'um raised by Mr, Shyam-
pandan Mishra. He asked me, whether 1
am not ashamed of it, whether it was not
a cooked up case,

PROF. P. G. MAVALANKAR:
I am not here to prevent my hon. friend,
Mr. St Inu. frorn replying to whatever
ht have said in their
I'Pe:chcs durm; this particular debate.
t my point of order is, if a parucular
is not relevant o the motion

r dscusion. . .......

SHRI K. P. UNNIKRISHNAN
(Badagara): Mr. Shyamnandan Mishra
rajved it.

SHRI SHYAMNANDAN MISHRA :
That was first raised by them. I had to
reply to that.

PROF. P. G. MAVALANKAR:
int of order is addressed 10 you,

Sl.r. t my friends kindly listen to me.
‘They may not agree with my contention.

My point of order is, il a particular
matter or more than one matter Iuwe
been raised in the debate earlier !Qr
Members who participated in the cbate,
if they were imrclevant and if thrywere
not at that point of time stopped from
speaking by the Chair, how could that
become relevant when a Memher ies
o that_point which is not a part of the
motlon? It is mnﬁleuly outside th:
scope of the mucm nandan
Mishrs had said something !udn:.b
.irrelevant, you would have stopped hin.
(T nserruptions)
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SHRI SHYAMNANDAN MISHRA:
1 have w0 n?g point de?ru_l maust
correct ‘Aberrp-
tioms) I correct my hon. friend that
nymummtdldnmmupol'thehlue
It was by way of a reaction to a statement
made by my hon. friend on this side,
It was not out of context, (Imterruptions)
You have been having a lot of patience
and cven driving this debate out of all
proportions 5o t the has
got more time than we have got in this
matter. Unhl‘:m:} You ]'uvc la much
patience for no

tience for us. ([atsrruptio m) ‘W‘habever

ed during the course of the debate -
on 184, the Chair will have to be bricfed
properly by us and also hu Secretariat
whenever any debate ontB;.
The defence has to be not ﬁ-
offence in this matter you huvr

i enmn:hmtimewthunthmyw

ve given to us, when the question
about my hon. friend. Mr. George Fer-
nandes arose. ([n ) So, there ia
no question of any mlcvmv on my
part, be assured that 5. N. Mishra would
never be irrelevany in the debate as has
been pointed out. (Frberruptions).

PROF. P. G. MAVALANKAR:
How long will you permit Mr. Stephen
to reply to a large number of points
which have no relevance whatsoever to
the main subject of the motion. That »
my pownt of order.

MR. SPEAKER: Most of the time is
taken by paints of orders which have
absolutely no relevance at all. There
was no relevance in the speakers on this
side who referred to the dynamite case

there was no relevance in
Mishra's point. *(Interruptions) Both of
them are not relevant. (Faterruptions) Some
of them are not relevant because they
should not have raised it.

SHRI SHYAMNANDAN MISHRA:
I had react to that. Do you put me on
parity with them? You them to
raise this point and 8. N. Mishra reacted
to that point.] canoot understand this
kind of parity. (Interruptions)

MR. SPEAKEE So&r”theSpuhe'r

tl\lt he had not xxenﬁlmm to
the Janata Party. odar, y Are mmim
to my support. I am not concerned wil

thi or that party. The question s
of rel cy.

SHRI SHYAMNANDAN MISH_R_A:
You are concerned with the tion
and the Government. (Interruptions

MR. SPEAKER: Please bear me, I
am on my lgs. I am concemed with
the entire House. This is not a court of
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lsw. ... A certain amount of irrelevancy
Iwﬁli"h" &Mﬂdﬂm.

ve it to i not
to the ing Party.

SHRI SHYAMNANDAN MISHRA:
‘What is the question of benefit of doubt?

SHRI CHANDRA SHEKHAR:
Mr. Speaker, I have nothing to say about
the validity of rclerences made Ly Mr,
Mishra or Mr, Stephen.

But I have to make only one submijssion,
Here was a censure motion against one
hon. Minister. By making speeches from
this side or other side, do you want to
brin\? another censure motion  against
another Minister in this House? As for
as dvnamute casc of Mr. Grorge Fer-
nandes in concerned, may I request Mr.
Stephen not to go in to that matter even
if Mr. Mishra ht in that matter.

»HRI SHYAMNANDAN MISHRA:
Mishra did not. (imterruptions) This was
my reply.

SHRI CHANDRA SHEKHAR: 1
do not know; I am sorry, Mr. Speaker,
I did not hear it.

SHRI C. M. STEPHEN: I agrer.

SHRI CHANDRA SHEKHAR: But
1 shall request Mr. Stephen not to raise
another conrtoversial matier,

SHRI C. M. STEPHEN: Having re-

(fmierruptions)

My allegation is this. Unnecessarily, mcli-
ciously, political overtone was imported
into this discusion, and you cannot
expect a political ing like me not to
react to it..(fdlr?ﬁw Que more sen-
tence, and 1 will finish. I do not want to
make any allegation. Unfortunately, re-
ference was made to getting into

another.ymf;'w A o
tion, “You you are now .
ninn; Mrs. Indira Gandhi, you say you
have nothing to do with ber and all that.
1 have immediately said that there is
question of disowning anything; in my
original, preliminery speech 1 have said
that T accept the responsibility—all
us. I have only to ask: are there not peo-
ple over there. . .(Interrgptions)

8

-3

MR, SPEAKER: Please conclude.

st , M. STEPREN: 1
b T e ow mad Y

it. All political arguments wer
m.wryp‘:humumm
incrimi Y ts were made, base-
less mccusations were made, in spite of
our protest; that is beside the point. ...

MR. SPEAKER: You have taken 50
minutes. Please conclude.

SHRI C. M. STEPHEN: Only two
minutes, and I am concluding.

These statements were made. Only
out of deference to the dignity of the
House, I refrain from replying to these,
not because I cannot; I can, but because
I would have to consult my own dignity
also and I refrain from replying to these.

With regard to the motion, the motion
remain;.Tchargr the Home Minister
with abetment of crime under section
408 of the Indian Penal Code, namely,
commitling bteach of trust. 1 charge the
Home ister with making bascless
and irresponsible allegations on the floor
of the House. T charge the Home Minister
with discourtesy, with the irregularity of
not showing the proper courtesy, to the
House in that, although convinced that
the statement he made was wrong, rather
than retracting it here on the floor of
this House, he went to the other House
and retracted it thercby throwing mud
in the facc of this House. I charge the
Home Minuster that the Home Minisler of
India is behaving in a manner which is
not in accordance with the dignity or
the position he ocuupies,

I only a to him: kindly take
some note of these feelings, not in acri-
mony, not in ., mot in animosity,
but in a spirit of starting cooperation,
so that we in the Opposition and you
there, together, may handle the
of this country and the dignity of the
House may be maintai before the
wnillions of people who have sent us here,

With these words, Sir, I pres my
motion.

MR. SPEAKER: The question is:

“That having considered the acts of
comminion and omision on the part
of the Home Minister with respect to
the following matters, namely :—

that he has been minuing the

o o o ok
loss i e statements as
instanced, among others, by his

jon om the 13th July, 1977
m to the chu on
demands grants for the Home

was



mission & letter dated the sth
May, 1977, he had written in his
capacity as the leader of the B.L.D.

‘This House hereby records it indlgm-
uon against of the con:
duct of the Home inter.”
The motion was negatived.
a4 aghours
[Mr. DEPUTY SPEAKER in the Chair]

wreg Wiy dfan s sl
(Y T Arowm) : IgTEN WG, wH
X8 ¥z # 7g "y [ aar
frovadr st @ ¥ orem ¥
qrq qere fvar & wgan g e ww
IR =fwra evedreo & fog Aver &)
¥ w1 W aw AfY wgAv wngar § )
¥ o ) wge wrgT § fwre o d¥o
fag & arq ogA * fafaer ¥ sadr #r
dr, Wi 1976 % .. ... .....

SHRI VAYADAR RAVI (i jukil) ¢
Sir, I am on a point of order. A Minister

can a statement coly undu- Rule 372
and he should f’mt write to the speaker.
He make a like this.

.'MR DBPUT?-SPEAKER. He is making
a personal explanation

SHRI VAYALAR RAVI Has he got your
permistion to do so ? He should get
prior permistion.

é’zﬂ‘zmi’r%! ]

14.37 hours
;(gﬂON RE : CONTINUING PRICR
E

oft gae wiw qon  (fesh @)
IR TG, ¥ WY AT wrAr ¥ g
¥ qTHY QAT A T Wy
33‘::..“2‘..%‘”;..’: o the

Lo country and urges upon the (Government
wuhm'emmp- to check the price rise™,

AUGUST 8, 1077

Price Rise (M) a8y

oo ¥ Wi o oz W W
ot A ST qrt q¢ e favr
wwz fsar ar |\ 99 wAT gw X, war
qRT & op 3, N amd fed & : gway
ag fr gw sfiem oeee 3, wc
a1 ag fie safiavra caaamr & 919 a9
B ERUw A AT & fAg 02 WY &F |
XA EA AT H Wy qgeT araa
Fhagdquecfarg 1 wwm
qw ¥ g O weHY caaw &, fedt e
PREN T gy,  wwemey,
wrErera o Wk qrat Aff & 1 A
s § fir g 9w & andt o g AT
Y T w5 |

FEU ATII WY g g wAT Y
I F AT TR T ST ¢ Iy
g w7 ¥ g & 7€ anar wwaE g, A
ag § wraal w1 @gar, o I A
Tt 14T, &t & W srof-sqacat She gl
W EwRd § | W Aw ) wd-sgaear ®
e T §, A Rfafady we grefaa
wgrostt § | ¥ faw ag weamy wga
Lo Ll S Cas SRR CRu L
Y 7T, AT MR g WA FER AmE A
o AEY W qrET

7 Y § fw N & o e wE
Wiy Ay R Y dw Ay e o
R A S s § )
T fredt are WY 43, 9w ¥ gy A
Tt ol & o g @ & 1 o Aiferat
Freelt e & woard, S Y wr gy
Rfewramag &1 g froeft o
wTe WY gw & § 1 ¥ fr v ¥ wraoE
13 Wt WY fere T i e g A
wweT & Wy WY aray fed 8, o 90
wEATIR

wre Tt Y (¥ e § D

a & xel ak fiv it g Foeew fufir-
ot &ur oo o 1 oot o gt



